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EXTRAORDINARY 

PART IV 
Acts of the Gujarat Legislature and Oidinanw promulgated and 

Regulfitions made by the Governor. 

The fol lo~ng Act of the Gujarat Legislature, having been assented to by the 

Governor on the 29th August 1967 is hereby published for general informatioa. 

SUMANT M. VIDYARTHI. 
Secretary to the Government of Gujarat, 

Legal Department. 

I 
GUJARAT ACT NO. 8 OF 1967. 

(First published after having receivcd the assent of the Governor in the "G~rjnr'ut 
Govertlmenz Gazette" on the 29th August 1967.) 

An Act further to amend the Bombay Sales of Motor Spirit Taxation Act. 1958. 

It is hereby enacted in the Eighteenth Year of the Republic of India as 

f olloJys : - 
1. This Act may be called the Bombay Sales of Motor Spixit Taxation (Gujarat shmt 

Amendment) Act, 1967. 

2. In the Bombay Sales of Motor Spirit Taxation Act. 1958 (hereinafteramenament 
' 

referred to as "the principal Act"), in section 13, to sub-section ( I ) ,  tho follo~ing (" m"on '3 
LXVX Born. 

of proviso shall be added, namely :- LXvx of 
1068. 1068. 

"Provided that ,where a trader has more than one place of business, the 
Collector may subject to such terms and. conditiolls-at.. maytjr_& prescribed,- - - - 

permit such trader to submit a consolidated statement relating to all or any of 
his places of business to such officer as the Collector may direct.", 

43 
IV-Extra-13 (Limo) , 



w o n  of 3. After section 32 of the principal* Act, the follaying nez section shall be 
motion agA 
1, . bm. inserted, namely :- 
LXVI of 
1058. 

Power to trs- "32A. The Collector may, after due notice to the @a, by order in 
pmaec- siting, transfer any proceedings or class of proceedings under any provisions dings. 

of this Act or the rules made thereunder, from himself to my other offlcer and 
he may likewise transfer any such procedn&s (incfuding a proceeding- already 
transfedtd under this sation) from one such officer to another officer or to 
himself.". 

I 

Amendment 4. In section 36 of the principal Act, in sub-section (2), in clause a, after the 
of seetion a6 
of B ~ ~ ,  words "are to be submitted" the .words "and the terms and conditions subject to 
LXVI of ,which a consolidated statement may be submitted" shall be inserted. 
1968. 



PUT IV] GUJ. GOV'I. GAZ., Eli., MARCH 31, 1070ICAITRA 11, 1898 

THE BOMBAY SALES OF. MOTOR SPIRIT TAXATION (GUJAHAT 

AMENDMENT) ACT, 1976. 

5 

[ Act No. 8 oE 19761 

Enacted by the President in the Twenty-sevei~th Year of the Republic of India. 

AN ACT 

firrther to onlend the Bornbny Soles of Motor Spirit Tuxirtion Act, 1956. 

crs in force in tlze Sicrte or Gtrjnmt. 

In. exercise of t l~c powers conferred by section 3 of the Gujarat State 

4 of tegislaturc (Delegation of Powers) Act, 1976, the President is pleased to enact 

'"'-as follows : - 

1. (1)  This Act nlnv be called the Bombay Sales of Motor Spirit Taxation Short title 
m d  cornme- 

(Gujarat Amendment) Act, 1976. noement. 
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(2) It sball come into force on the 1st day of ApriI, 1976. 

h80rtion of 2. In the Bombay Sales of Motor Spirit Taxation Act, 1958, as in force in B ~ ~ .  

now aectiO* 11le State of Gujaiat, after section 5, the following section shall be inserted, k; 
68.  

namely : - LXVI 
of 

1968. 

Levy and "5A. ( I )  There shall be levied and collected from every person liable to 
colleotion 

additional pay tax on the sale oE nloror spirit under this Act, an additional tax at ihe 
tax. rate of six paise in the rupee on the amount of the tax payabIe by him under 

section 5. 

(2) Except as provided in sub-section ( I )  , the provisi'ons of this Act and 

the rules made thereunder shall, so far as may be, apply in relation to the 

additional tax leviable under sub-section (I), as they apply in relation to the 

lax leviable under section 5.". 

FAKHRUDDIN ALI AHMED. 
President. 

K. K, SUNDARAM, 

Secretary to the Government of India. 
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REASONS FOR THE ENACTMENT 

This Bill seeks to amend the Bombay Sales of Motor Spirit Taxation Act, 
4958, as in force in the State of Gujarat to give effect to certain taxation pro- 
.pbsals. The Bill provides for the levy of an additional tax on the sales of 
-motor spirit liable to tax under that Act at the rate d six paise in the rupe 
.on the tax payable. This proposal was announced earlier by the former Chief 
Minister of Gujarat in his Budget speech presented to the Gujarat Legislative 
Assembly on the 13th February, 1976. 

2. Jn view of the urgency of the matter, it is not practicable to consult the 
-Consultative Committee of ParIiament on Gujarat Legislation to bo constituted 
.under the proviso to sub-section (2) of section 3 of the Gujarat State Legislature 
(Delegation of Powers) Act, 1976. The measure is accordingly being enacted 

without referene to the Consultative Committee, 

H. N. RAY, 
Secretary to the Government of India, 

Ministry of Finance. 



The b0U.w Adt of the &jarat Lsgidlatllre h i d g  lbCm as8ntd to by tbe 
BP tbe let September, I980 is hereby published for general i n f d c w .  

'N. & P A m ,  
Secrttary to the C)ovtmmmt of Oujarat, 

-at* 

putdfahad after b v h g  rtdvcd thc atzmr of a8 Cfovemor in the "Oujarat 

4mmmnat OaeW' on the 3rd September, 1980). 

& Act fHaber to amend the, Bombay Safa of Motor-Spirit Taxation Act, 1958, 

IC ie h b y  enaated in the Thirtp-M Year of .the Repnblio of In* a 
*llorm :- 

1. Thh Ad may be oabd the Ebmbay %lea of Motor-SpritlT6zrtiap, & 
(Gtijuat Amendment) &, 1980. 

B O ~ .  8. La the Bombay him of l b b r  fjpitjt Sb,tipn daC, lW, far d o l l  8r- 
36, the f o l l o w i q ~ o n  be m d ~  4- of mdm aa 

of 
xsa%. 

0th 

m-1 
u v x  of 

IV-Ertrs--~0-1 1- 



I ,  
. r - .  , ,% 

' ,  .'< 

88-2 UUJ. GOVT. ah., EX., S E ~ M B I Z R  s, I S ~ B H A D B A  is, la02 [PART m 
, 

~ r e m ~ t k q  "36. ( I )  Bnbjeat ta moh- condition8 aa it may impae, ihs $tab Clovem- 
ment may, If it oomidm neceaaary so t o  do in the pnblio interat, b. 
notification in the WZ exempk 

(a) any olass of traderrr from+all.or any of the proviei~ns bf taie A d l -  

(b) any apedied olaan of aalw from payment of the whole or my 
part of any tax payable under the proviaionn of thia.A&. 

(2) (a) S f  under nub-mtion ( I )  any olaea of trsdern h~ exempted h u  
all or any of 'the provitliona of thie Aut subjeob to any condition then, 
in the event of a breaoh of ~uoh  mnditiou the trader respomible for snob 
b w h  sbll cease to be exempt - j @om a u ~ h  pmviqiona. 

r . , .  ' j l ,  !,+w.-e 

(b) If under nub-aeotion (1) any npeoified daaa of mler ia e x e m w  
ffoml.the mhole'or any part of any tax pyable.uuder thia Act subjeot to 
any condition, then, in the event of a breaoh of nuoh condition in renpsot 
of any goods ao aold the sellor or purohaser reaponnibla for auoh bmaah 
ahall notwithstanding anytlung contained in neation 6, bo liable ta pay 
tax to the extant to w h ~ h  the dea were exempted under mb-aectioa 
(1)  from tho payment of tax. 

- E: 
, , (;3) Bve,ry nofiifimtion. iasued upder nub-atction ( I )  &all be krid for 

-;6t leas than thhy days before the State Qginlature aa m n  au po8aible 
*her it; ia issued and hall be aubjeot to  resm'aaion by the State Leghlatim 
or to  auch modification sa the State Legidature mag make durjng the ma- 
sion in whioh il ia so laid or ' the seaaion immediately following. 

f. , : - -  1 I ' I  

!s'&yl !Aim& ;or d6iifiCBtion . sb by the Btaba:Q&,M, 
BW , .  pgt pyblighed in the O#M CfQaetta and ahsU thereupon take e&+". 

% .  
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Ssparate p q b g  in given to this Part in order that if may be Phd a# a 
separate Corn pilatioa. ----- --- --- ----- - - - . -. - - ----- 

PART IV 
A& of the Gaj-4 Legidntnre ant! Ordinallcrs prumolgatcd and Reguhtions 

nladc by thc Govcruor, 

The following Act of the Gujxat Legislature having been assented to by the 

Gwemor on the 3Ist March, 1981 is hereby publjshed for general information. 

J .  P. VASAVADA. 
Joint Secretary to the Govern~rlei~t of Gujarat, 

Legal Departmalt. 

GUJARAT ACT NO. 16 OF 1981. 

(First published after having received the assent of the Govcruor in ttic 

"tirrjnrrrt Goverttt~renr Gazette" on the 31st Marcb, 1981). 

An A# further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958. 

It b hanby enadd In tbo Tbirtymnd Year of the Republic of India as 
f0110ws:- 

1. (1) This Act may be d c d  the Bombay Sdes of Motor Spirit Taxatioa a o r c  tiue 
(Gujarat Amendment) Act, 1981. and 

mmm- 



21-2 GTfJARAT G O P E R X ~ I ~ X T  GAZETIE, EX., 31-3.81 [J'AIW IT 
r n x , ) . . ~  .\,/ : , j ? f  ? h # p r )  v j ~  J!' a;* +,h:)i:! 

2. la tbt Bomhy Sales of Motor Spirit Taxation Aot, 1958, in sdm 5A, 
of &on 
aA of lhm.  in 8ub-section (11, for the words "at the rate of six paise in the rupae" the words .f 
Lgvr Of "at the rate of ten paise in the rupee" shall be substituted. , ,' iPa 8. 
1968. 

' I  

I . .  
r . 

PRIMED AT 'IWE OOVEANMEW C W M L  MS, OANDiUNAOAR. 

. . I. i i  ! I  
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EXTRAORDINARY 
--- 

, Vul. XXVIII] SATUltDAY, MARCH 28, 19871CAITRA 7, 1909 
--- 

' 
Separate paging is given to this Part in order tbat it mng 

be filed as a separate c o m p W o a  -- -. - .-- -- - .-. 

P'A R T IV 

Acts of the Gujarat Legislalure and Ordinan- pr~mulgated and 

Regulations made by Ibe Guvernor. 

Ihe following Act of the Gujarat Legislature having been assented to by the 
Governor on the 28th March, I987 is hereby published for general information, 

J .  P. VASAVAD.4. 
Secretary to the Governmept of Gujarat, 

Legal Department, I 

GUJARAT A m  NO. 15 OF 1987. I 

(First published. ,after having received the dssent of the Governor in the 
"Guajarat Government Gazette" on the 28th March, 1987). 

An Act further to amend the Bombay Sales of Motor Spirit Taxation Act, 1958. 

It is hereby enacted in the Thirty4ghthYear of the Republio of M i a  
! m fo~ow8:- 

' I. ( I )  TI& Aot may be called the Bombay %lea of Motor Spirit Taxation short trtb 
I (Qujarat Amendment) Aot, 1987. and 

oomrnmr* 
mmL 1 

(2) It ahall come into force on mch date as the State Governmeht may, 
1 by notification in the O f M  Gaw&, appoint. 
I 

15-1 

m-Extra-16-1 



I 

Amendment 1 &3 GUJSWT ~OVESNUKNT U A Z L C E ~  EX., 2s-3.1937 [PART .il' Born 
af d o n  I,XFI 
C A  of &me . of 
IAxvI of 8. In the Bombay Sales of Motor Spirit Taxation Act, 1958, in seetioir 10s.  
1U8. 6-A, in sub-section ( I ) ,  for the words "at the rate of ten paise in the rupee", 

' 7 

the mod8 "at the rak of twenty paise irk the I ,tpee" shall be substituted. 





I 

I 
! 

I d- 
! mmt 

a f e  ! Ud- 
' mof 1 1968. 
! 

I m n  
of- 

I - 
! 6BinBoot. 
1 E., 

1 1-2 8U3* WVT. G B T T E ,  EX., 4-8-1908 VBRT fl 

2. (I) In the Bombay Wee d &tor Spirit Taxation Act, 1968 (herein- 
&r referred bo as "the prinoipal Act"), in section BA, iq mb-section ( I ) ,  IJNI 

af for the words "at the rate of twenhy paim in the rupee",' the words "at 
the rate of twen9-five paise in $he rupee" shall ba aubsthwfa8. 

(2) The amendment made by sub-metion ( I )  ahall r e q i n  effective upto 
and inoluaive of the 31at Jdy, 1989. 

8. Id tho prinoipl Aut, a&r ssedon u, the fpllowing WQB shall be 
inaerkd, namely:- 

"6B. ( I )  Where the twnover of all dies of motor apirit by any 
trader liable Lo pay tax hder  this A& h a  e m d e d  Rs. 99,99,999 in 
any year, there shall be levided and collected tumovar tax on t40 
turnover of Baleaeffeoted by such trader at the raw speosed in the Table 
M o w  at a stsge prescribed under aub-metion (1) of saation 6 for the 
purposeof levy and mllection of tax under this Act. 

TABLE , . 

Ijfllit of turnover Rate of tax, 

1. Where the total turnover is one orore of rupees Om per cent. of the 
or more but less t h  thee omrea 6f mpeea. total tu~nover. 

2. Where tb.tatal turnover L three ororea.of O& and one-fnmth per 
mpeea or more but leas than five o r ~ m  of cent. of the ma1 

mpeea 4 fnmovr. 

3. Where I$M & ,~IUILOV~Z ia five crores of One and one-half per 
rum or mom mnt. of the total 

Imnova: 

. 'rpvidedthatshchta.shsllnotbelevisdonmay i.Leofmobrspjrib 
. ' who y 'eiempt 'hrn.,poyment of lax under Baotion S. 

(2) The turnover tax ahall he paid by the Wer refened ta ip snb 
iMkn (1) More ~uBW&Q the retnm 'fox the period in which his tam- . 

over of dl aales of motor @rib ga computed from the comm&nt 
M bfb f i n a n d  year first e m &  Ra. ' 99,99,999. The w 
payable shall be for the penod horn the oommencement of the finenoial 
y w  totheendoftheperiod cavered by auch return and the Wd& 
81)b'tinm to be liable b pay the turnover tax for that year for mb- 
sequent perioda tiu the end of that year. 

Y '  

0) as povidea' in au- 44, $lm{-~as, of & 
and the rulea made Ehmunder ahan, so 'k  as may be, apply in relation 
b the t i o v e r  tax 1?visb1e nnder:hkeotbn (4 as they apply in x e b  

&n to the tax leviable -under m o t h  5. 
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(4) NoGwithmding anything m n h d  in this A&, no tmbr liable 
to pay ta d r  this hotion shall o o k t  any amount by way of 
turnover tax payable by him under this seotion.". 

4, In the prinoipal h t ,  in seation 7, for the worda and &pre Where Amendment 
of =&oh fax is levied and (10Ilwbd under &ion 6'?, the worda, Qpm snd letbr , of 

'Where tax under motion - 5' and additional tax under d o n .  6 8  are levied mvx of 
and mlleobd" shall be substituted. 1968. 

A m d -  
5. In the p h i p a l  Ad,  in section 12, in aubotion ( I ) ,  in olanae (a), -t of 

forthe w o d  and figure "under mtion PI", tho worda, figures and let- "under pBom,u 
mion  6, 6A and 6B" dull be wWitntd I;XW of 

lo& 

6. In the prinoipaI Aot, in Cthapter VlI, under the b d h g  "Offen- In- 

Penalties snd Rodma", before h i o n  23, the following d o n  &dl be = 
M, mdy: -  win 

Bom. 
m 1  of 
lUK8. 

"23h If any t r a h  mlbta any amount by m y  of tunrover tax in h u b  

wntravention of the pmvkbna of sub-seotion (4) af d o n  6B, he &dl be 
Ziable ta pay, in addition b any turnover tax for whiob he may be liable,-- of 

p&4)- 

(ti) a penalty equal to snoh amomt aa ahall not be leea t h  tihe *, 
momt  ao mild or more than double moh amount, in a oaee where the 
CNboto* has mmn to believe that rmoh person has wilfully w n t r a v d  the 
prn&bll~ of a u k t i o n  (4) of &n SB, and 

p I .  In tho prinoipd Ad, in-motion 27 and in db-motion (2) of =&on 28, M- 
IsP for the wods and "Cads of Crimin$ Prodme, 1898" the w& and zf 
, @ m a  "&& of &Wm1 Pmwdm, 1973" ahall be wb~titntad. $'I ma 
lQw dl3om. 

LXVI of 
' 1068. 

8. h the prin@pal Aat, in d n  30, in mb-~wotion ( I ) ,  in (4, -a- 
for the womb and figure "nuder seation B', the +, figurea and lewm = 
5mnnder &on 6, 6A or, as the mas mpy be, 6B" Bhall be anbstitubd. 

9. In the principal Ad, in mtbn 36, in mb-seation (21, in &me (b),- for bed - 
&of thenmdadfigors"inaedion6",thewmds,figolessad letters"inn&mn 

6, 6A and 1ZB"dd be aubstitutgd. , su of  om. 
I 

Z;gVI ef 
1m. 
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Separate paging is given to this Part in order that it may be med as a Separate Compilation. 

PART IV 

Acts Gujarat Legislature .and Ordinances promulgated 
and Regulations made by the Governor. 

The following 
the Governor on the 

information. 

Act of the Gujarat Legislature, having been assented to by 
15'h September, 2005 is hereby published for general 

S. s. PARMAR, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJAZiGT ACT NO. 28 OF 2005. 

(First published, after having received the assent of the Governor in the 
"Grijarut Government Gazette " on the 15' September, 2005). 

AN ACT 

further to amend the Bombay Sales of Motor Spirit Taxation Act, 1 958. 

It ishhereby enacted in the Fifty-sixth Year of the Republic of India as 

follows :- 

1. This Act may be called the Bombay Sales of Motor Spirit Taxation short title. 
(Gujarat Amendment) Act, 2005. ' 

,,, LXVrof 2. In the Bombay Sales of Motor Spirit Taxation Act, 1958 (hereinafter Amendment 

199. referred to as "the principal Act"), in section 2, after clause Ij), the following Of Section 
2 of Born 

clause shall be inserted, namely :- 
LXVI of 
1958. 

"(jj) "tax" means tax, additional tax and turnover tax leviable and 
payable under this Act;". 



GUJARAT GOVERNMENT GAZETTE, 15-9-2005 [PART IV 

3. In the principal Act, after section 6, the following section shd1 Insertion of 

be inserted, namely :- new section 
6A in Born. 

Liability to pay '%A. ( I )  Where a trader does not pay the amount of tax within the LxVI of 1951 

interest on time prescribed for the payment, there shall be paid by such trader, for 
delayed the period commencing on the date of expiry of the time prescribed 
payment. for its payment and ending on date of payment of the amount of tax, 

simple interest at such rate, not exceeding eighteen per cent. per 
annurri, as may be prescribed, on the amount of tax not so paid or any 
less arnount thereof remaining unpaid during such period. 

(2) Where the amount of tax assessed for any period wider section 
6,  subject to appeal under scction 16, revision under section 17 or 
reference under section 21, if any, exceeds the amount of tax already 
paid by a trader for that period, there shall be paid by such trader, for 
the period commencing from the date of expiry of the time prescribed 

for its payment and ending on date of order of such assessment, 
appeal, revision or, as the case may be, reference, if any, simple 

interest at such rate, not exceeding eighteen per cent. per annum as 
may be prescribed, on the amount of tax not so paid or any less 
arnount thereof remaining unpaid during such period. 

(3) Whcre a tr~der is liable to pay interest under section 6A and he 
makes payment of an arnount which is less than the aggregate of the 
amount of tax, penalty and interest, the amount so paid by the trader 
shall be first applied towards the amount of interest, thereafter the 
balance, if any, towards the amount of penalty and thereafter the 

balance, if any, towards the amount of tax. 

(4) The State Government may, by general or special order, waive 
the whole or any part of interest payable under this section in such 
circumstances, on such terms and conditio~~s and for such period as 

may be prescribed.". 

.Amendment of 
section 36 of 

Born. LXVl of 
1958. 

Amendment of 

section 37 of 
Born. LXVl of 

1958. 

4. In the principal Act, in section 36,  in sub-section (2), after clause (b), 
the following clauses shall be inserted, namely :- 

"(bb) the rate at which the interest shall be charged under sub- 
sections (1) and (2) of section 6A; 

(bbb) the circurnstances~in which, the terms and conditions on which 
and the period for which the interest may be waived under sub- 
section (4) of section 6A;". 

5. In the principal Act, in section 37 and the marginal note thereof, for 

the word "fees", the words "fees, interest" shall be substituted. 

Government Central Press, Gandhinagar. 
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